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CPCB, against an estimated sewage generation of about 38254 million litres per day
(mld) from the Class I cities & Class II towns of the country, the treatment
capacity is available only for 11787 mld.

(e) This Ministry is supplementing the efforts of the State Governments in
abatement of pollution in rivers under the NRCP for implementation of projects on
a cost sharing basis between the Central and State Governments. NRCP presently
covers 41 rivers in 191 towns spread over 20 States. Various pollution abatement
schemes taken up under the Plan, inter-alia, include interception and diversion of
raw sewage, setting up of sewage treatment plants, creation of low cost sanitation
facilities, setting up of electric/improved wood crematoria and river front
development. In the process, sewage treatment capacity of 4704 mild has been
created.

Insurance cover for organ donors

3133. SHRI BALWINDER SINGH BHUNDER: Will the Minister of FINANCE be
pleased to state:

(a) whether the insurance companies are not insuring 'organ donors' and
treating them high risk cases even if they are living a healthy life; and

(b) if so, the details thereof and the reasons therefor and the efforts made
by the Government to provide normal insurance cover to organ donors?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Insurance Regulatory and Development
authority (IRDA) have informed that there is no discrimination for 'organ donors' in
providing health insurance cover. Further, IRDA have confirmed that they have not
approved any health insurance product of any insurer that specifically denies health
insurance cover to the 'organ donors'. However a Health insurance cover is
dependant on the risk profile of the insured and different insurance companies
assign different values to components in insured's risk profile. Due to this there
may be some pricing variation if the information provided in the insurance
application and the medical history of the applicant shows an adverse factor in the
risk profile.

Setting up of BRICS Bank

3134. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of FINANCE be pleased to state:
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(a) whether there is a proposal to set up a BRICS Bank as an alternative to
existing global lending agencies for disbursing funds to core sector projects within
the five nations grouping and other emerging economies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No Sir. The proposal is to establish a BRICS Bank but not
as an alternative to existing global lending agencies for disbursing funds to core
sector projects but is rather to supplement the existing efforts of multilateral and
regional financial institutions for global growth and development.

(b) In March, 2012 BRICS Leaders directed their Finance Ministers to
consider the possibility of setting up of a New Development Bank for mobilizing
resources for infrastructure and sustainable development projects in BRICS and
other emerging economies & developing countries to supplement the existing efforts
of multilateral and regional financial institutions for global growth and development.
Further in March, 2013 BRICS Leaders expressed their satisfaction regarding
establishment of a New Development Bank being feasible and viable. They further
agreed to establish the New Development Bank with initial capital contribution
being substantial and sufficient for the bank to be effective in financing
infrastructure. The areas identified for further cooperation and discussion in this
regard include Membership and Governance, Capital Size and Structure, Institutional
Arrangements, Operational Framework and Articles of Association.

Banking licence for co-operative credit societies

3135. SHRI D.P. TRIPATHI: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Co-operative Credit Societies have to seek
banking licence from RBI;

(b) if so, the reasons therefor; and

(c) the extent to which it will be helpful for depositors?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Co-operative Credit Societies are not required to
obtain licence from Reserve Bank of India (RBI). However, the Primary Credit
Societies undertaking banking business are required to obtain licence from RBI
under Section 22 of the Banking Regulation Act, 1949.
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